.{CENTRAL ADMINISTRATIVE TRIBUNAL
v ERNAKfﬂ:T BENCH

0.A. No. 136799

Wednesday, this the 3rd day of February, 1999.
CORAM
HON'BLE MR AM SIVADAS, 'J@ICIAL MEMBER
P.V. Vasanthy,
‘W/0. Subran,
Ex-Casual Labourer, Southern
Railway, Trivandrum Division,
Residing at: Kanjirapparambil House,

Kodali P.0., MNear Pudukkad,
Tricnur.

e o sApplicant
By Advocate Mr. T.C. Govihéaswamy
Vs,

1. Union of India represented by '

The General Manager, Southern Railway,

Headquarters Office, Park Town P,0.,

Madras = 3.
2. The Senior Divisional Personnel Officer,

Southern Railway, Trivandrum Division, .
Trivandrum - 14,

o o sR@spondents -
By Adveocate Mr. James Kurién, ACGSC

The application having beéa heard on 3.2.99, the
Tribunal on the same day delivered the followingz

OREER

The applicant seeks to declare that she is entitled to
be reéengaged in preferencé to persons with lesser number of
days of service than the applicant and to direct the

respondents to grant her consequential benefits of absorption

witn effect from the date of such absorptien of casual iiiivilite

labourers.with lesser number of days of service.

2. When the 0.A. was taken up, the learned counsel

appearing for the applicant submitted that it is gﬁfﬁice te n‘
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// direct the second responéent Lo dlspose of A-3 representa=
: tion witnin_a reaseaable t;me. The learned counsel appearing
for tne'respondentsisubmit;e& that there is no oojectioa in
| adopting such a course. ,
z'
3. | Accordlngly, the secend respondent is directed to
‘consider and dispose of Aa3 representati@n by a speaking
order within two months fzom the date of receipt of a copy
of this order.
O 4. 0.A. is disposed of as above. No costs.
Dated the 3rd day of February, 1999, |
PR A.M. SIVADAS
. JUDICIAL MEMBER
3
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3299 , .
1;_ Anﬁexwr‘ ﬁ3s Truo copy of rapreeentatiam datad
' 168,98 submitted by the epplicant to the second .
raspnndanto -
00‘40‘»0101
.
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